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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO.639/2022

IN THE MATTER OF:
Pritpal Sharma ...Applicant
Vs
Govt. of NCT of Delhi & Ors. ...Respondents
WITH
MISC APPLICATION IN DISPOSED OF CASES NO. 24/2023
IN

ORIGINAL APPLICATION NO. 33/2022

IN THE MATTER OF:
Ganesh Prasad ...Applicant
Vs
Govt. of NCT of Delhi & Ors. ...Respondents
INDEX
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Delhi) in compliance of order dated 21.03.2025passed by 1-3
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2. Annexure- A: Copy of the status report from Vasant Vihar 4-9
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4. Annexure- C: Copy of letter dated 08.05.2025 by the
Tehsildar (Delhi Cantt.) 12
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO.639/2022

IN THE MATTER OF:
Pritpal Sharma ...Applicant
Vs
Govt. of NCT of Delhi & Ors. ...Respondents
WITH
MISC APPLICATION IN DISPOSED OF CASES NO. 24/2023
IN

ORIGINAL APPLICATION NO. 33/2022

IN THE MATTER OF:

Ganesh Prasad ...Applicant
Vs

Govt. of NCT of Delhi & Ors. ...Respondents

ACTION TAKEN REPORT ON BEHALF OF DISTRICT MAGISTRATE

(NEW_DELHI) IN COMPLIANCE OF ORDER DATED 21.03.2025

PASSED BY THIS HON’BLE TRIBUNAL.

MOST RESPECFULLY SHOWETH:-

1. That the aforesaid matter is pending before this Hon’ble Tribunal and fixed

for hearing on 14.05.2025.

2. That this Hon’ble Tribunal has passed detailed orders on 21.03.2025 directing
to file the file further compliance reports of the already identified borewells.
«Since the borewells already identified to be illegal are still
remaining to be sealed, the CEO, DJB and all the Depuly

Commissioner (Revenue)/District Magistrates in NCT of Delhi are

directed to file further compliance reports by 15.05.2025”.
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3. That the District Magistrate, New Delhi, has taken all necessary and
appropriate steps to ensure compliance with the directions issued by this

Hon’ble Tribunal in the present matter.

1. Status of Illegal Borewell

District No. of illegal | No. ofillegal | No. ofillegal | Remarks
borwell as per | borewell borewell yet to
DIJB in New sealed be sealed.
Delhi District
New Delhi 85 78 1 6 Borewells are
dismantled by
resident/user.

1 premise has
been found
closed  during
inspection and
permission  is
granted by
CGWA.

2. Status of Recovery against EDC as per list provided by DPCC

Sub-Division | No. of notice | Total Amount | Amount Amount
issued for involved in Recovered | pending to be
recovery of EDC Recovered
EDC as per
list provided
by DPCC

Vasant Vihar 04 4,00,000/- 4,46,410/- Nil

Delhi Cantt 514 1,66,00,000/- | 6,20,000/- 1,59,80,000

Chanakya puri | 0 0 0 Nil
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4. That the said Status Report as received from the Sub-Division Vasant Vihar,
Delhi Cantt and Chanakya Puri are annexed hereto as Annexure-A,

Annexure-B respectively.

5. It is informed by Tehsildar (Delhi Cantt.) vide letter dated 08.05.2025,
annexed hereto as Annexure-C, that most of defaulters/owners have
submitted their presentation and therein mentioned that there are no
installed/operational ~ borewell or submersible pump in their

residence/premises.

6. It is humbly submitted that Action is being taken by concerned Sub-

Divisions for recovery of the balance amount.

7. Tt is humbly submitted that the District Magistrate (New Delhi) has the
highest respect and regard for the orders and majesty of this Hon'ble Tribunal.

The present status report is being placed before this Hon'ble Tribunal for its

consideration.
District Magistrate
Date: 14.05.2025 (New Delhi)
SUNNY K. SINGH, IAS
District Magistrate

New Delhi District
Govt. of NCT of Delhi
12/1, Jam Nagar House, New Delhi-11
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CANTT)
GISTRATE/TEHSILDAR(DELHI
OFFICE OF THE EXECUTIVE MA LDARIDELH] CARTE)

EMPLOYMENT EXCHANGE BUILDING, KIRBY PLACE,

Action Taken Report
As per list provided by DPCC vide letter dated 23.12.2024, this ofﬁfg latfxrlt;:g
the process to recover the environmental compensation and total 1].‘8 s
recovery notices out of 125 EDCs were issued to the defaulters . In“thns ;cgafl ,ﬁon
following defaulters have submitted the demand draft in fa-vour of “Delhi f) u
Control Committee” against the recovery notices . The details are as under:-

Amount
S.No | Name and address of unit Amount to be | D.D No and dated
recovered
recovered(as
per list
provided by
you)
1 Occupier/ Property Owner, | X 30,000/- DD No. 053940 dated % 30,000/-
C-124, Mayapuri, ; DEC
Phase-1I, New Delhi-110064 06.01.2025 issued by H
Bank
Z Sh. J.C Pathak, ¥ 30,000/- DD No. 507430 dated % 30,000/-
; 06.01.2025 issued by ICICI
D-2/88, Janakpuri, Barl
New Delhi-110058
3 Sh. K.G Chug, ¥ 30,000/- DD No. 516860 dated ¥30,000/-
: 08.01.2025 issued by Punjab
e e National Bank
New Delhi-110058
4 Sh. Raj Kumar Sethi, Z30,000/- DD No. 612192 dated ¥ 30,000/-
D-2/101, Janak Puri, g;fkl.QOZS issued by Canara
New Delhi-110058
5 Occupier/Property Owner, | ¥ 30,000/- 016366 dated 06.01.2025 %30,000/-
Shop No. R-3, Inderpuri, issued by HDFC Bank
New Delhi-110012
The recovery amount (as mentioned above) has been deposited in
the Delhi Pollution Control Committee on dated 21.02.2025. Notices have
been issued in rest of the cases.(Copy enclosed) 2 lIL/
-l

Tehsildar(Delhi Cantt)

Copy for information:- New Delhi District

1. P.A to District Magistrate, New Delhi District

2. Senior Environmental Engineer, In-Charg
Bl er ge, DPCC, ISBT ildi
Kashmere Gate, Delhi-110006 ’ Building,
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S.No 1 Name and address of unit Amount to be | D.D No and dated Amount
recovered(as per recovered
list provided by
DPCC) ;
M/s Owner , A-22, Block-A, % 30,000/- DD No. 051750 dated % 30,000/-
Sector-8, Dwarka, New Delhij
21.04.2025 issued by
Punjab National Bank
M/s Owner, A-48, Block-A, T 30,000/- DD No. 010932 dated | % 30.000/-
i Sector-8, Dwarka, New Delhi 19.04.2025 issued by
) Indian Overseas Bank
M/s Owner , B-145, % 30,000/- DD No. 5482172 dated | Z 30,000/-
Block-B, Sector 8, Dwarka, 24.03.2025 issued by
i New Delhi Punjab National Bank PR
M/s Owner, B-159, 2.30,000/- DD No. 004164 dated | 2 30.000/-
Block-B, Sector-8, Dwarka, 02.04.2025
New Delhi
M/s Owner, B-46, % 30,000/- DD. No. 042732 dated | Z 3.000/-
Block-B, Sector-8, Dwarka, 27.03.2025 issued by
| New Delhi SBI ig
DD. No. 042739 dated | 2 27.000/-
i 27.03.2025 issued by
- SBI
M/s Owner, B-140, % 30,000/- DD. No. 927432 dated | 2 30,000/-
Block-B, Sector-8, Dwarka, 19.03.2025 issued by
| New Delhi Punjab National Bank
M/s Owner, B-183, %30,000/- DD.No. 372332 dated |2 30.000/-
| Block-B, Sector-8, 26.03.2025 issued by
_| Dwarka, New Delhi-110075 Indian Bank
M/s Shiksha Bharti, % 1,00,000/- DD No. 674204 dated | 1.00.000/

OFFICE OF THE EXECUTIVE MAGISTRATE/TEHSILDAR(DELHI CANTT)
EMPLOYMENT EXCHANGE BUILDING, KIRBY PLACE, DELHI CANTT. -110010

Action Taken Report

As per list provided by DPCC duly forwarded by SDM(Dwarka), this office started

the process to recover the environmental compensation and total 395 recovery notices

out of 397 EDCs were issued to the defaulters( at Dwarka Sector-8, New Delhi) on
15.03.2025. In this regard, the following defaulters have submitted the demand draft

in favour of “Delhi Pollution Control Committee” against the recovery notices . The

details arc as under:-

Sector, Dwarka,
New Delhil 10075

22.04.2025 issued by

Union Bank of India

¢




|

"M/s NIELT, Plot No. 3,
Sector-8, New Dclhil 10075

2035

M/s NIELT, Plot No. 3, Secctor-8,
New Delhil 10075 has deposited the
EDC amount of T 1,00,000/- ( One
Lakh Only) direct to bank account of
DPCC (UTR no.
NEFT/BKIDN25113478908 /SBIN/

Delhi Pollution Control) on

23.04.2025,

M/s Owner, D-170, Z 30,000/- DD.No. 001304 dated | 2 30,000/~
Block-D, Sector-8, Dwarka, 01.05.2025 issued by
New Delhi~1 10075 HDFC Bank

% 30,000/- DD.No. 003807 dated | % 30,000/

M/s Owner, A-34,
Sector-8, Dwarka, New Delhi

29.04.2025 issued by
HDFC Bank

In this regard, it is also inform that most of defaulters/owners have

submitted their presentation vide which

mentioned that there are no

installed / operational bore well or submersible pump in their residence/premises.

In this regard, , a order vide number SDM/DC/Recovery/ Borewell/82/2024-
2025/2379-82 dated 24.04.2025 was issued to patwari(Delhi cantt) and J.E (DJB)
with the direction to conduct a field inspection of all borewells located in Dwarka

Sector-8, Delhi. However, the details report is still pending.

Copy for information:-

1. P.A to District Magistrate, New Delhi District

2. Senior Environmental Engineer, In-Charge, DPCC, ISBT Building,

Kashmere Gate, Delhi-110006




2636

CENTRAL GROUND WATER AIJ"{ HORITY
: ? (Constituted under Scction 3(3) 01 anwonmcm (Pmlu‘uun‘) Act,1986)
.,

bR ¢ s €

!Dugw

‘\'\

\ &

e i i

overie af has beon reglstcr-: wnth Central

L&)
3

: g:i?én:

Il( Dug cum Borenci! I llzmdpump: lialter pomt as per

b
i,

1/ Motorised. |




2637

{
H
; i
i
; : 1
f

[ s VINAY SHARMA '
s fl o1 p2nos, JANAKPURI
T e DR Gy

Tcrms &: (‘nmhlsons

g4
£
33
§:
3
3

%
13
d

i.~’ ¢

e

: Ani; n.todxfcluon sh:lli not be done in any of Ihr- p:mmc(crs m in Pm!‘or*m by the :i 3
i cmig m'acr oﬁlhc gnund “.m.r structuse (tuh:.mcl! fi borm%tll) mlgﬁfw (thxgw::n f T 4

h.'md purﬁp) mﬂ‘mugpnorap]nm';:l of the Auﬁmnty “ *I z ;;_% R g | F

e By
ot A

¥
e

S2 b e

13-

dmwle\(cnunl Gmund W'm;t Auihorw !:,.!hm lour w:cits ef m.

V
3

e e o 8 v

s o b

v i
iyfmamlm lhu wu.hdmml of
t z
ksl

Yisrms Wrmdid 178

i Chapipies
Y ¢ Bk




B01,
: ‘yapm- New Dallyj. 110064

hhmfa

..“-_—"!':’..-:““_“ I)';J-t"'} 7. j =

Nk

} TN

5harm.s

b‘hpe a, e

T AT I:_

0 2/108,

i S
I %30, 000/
1 3

3 g0a

U253

“©

| 193506 * :
| ; ".d n *D{f\ l
| 13022024 .-s.m-':i$ ¥ Hom, 23
by Uimon . nli
Intlia
: !
| 108837

b datin { T .
18/62 2054 e | S g, 44
by NP Bang.

: et appari, New Dethi- 1100 n*:,- Y T e e v
| | anakp oh8 T35 ””‘t l 30,0un/ w60, 87
! f * by HOFC bapb 1
f ! i S SN {
'13 } M” Lnathm lnrfustrm- B l % 3'3'”(}“i/" i ‘53551'3-:}3 d's(ed i P BN Te e
; ; ase-| | i . 30,000/- € s 147
i 33/A,  Mayapurh,  Phase-|, ! 15/03/2024 fssued | 5.
f § Dea by AXIS bank .
! { i
; 3
EW“‘ sh. i Ram Singh WZ-1598, | 230,000/ 694940 dated | X30.000/- S tia 71
i  iNangol Raya, New Deihi- 12/02/2024 issued
110046 by Indian Overseas
] bank , :
| : | | s i
refsh  N.D  Sharma,  C-[%30000/- 420193 dated | 30,000/~ Sneile
,l 102.Inderpuri, New Delhi- 03/04/2024 issued
| | 110012 ‘ by Central Bank of | :
b | India \ .;
e | ', i
: | : 7 T i ; 5 i ?
55T/ SOM Electrical Part PVt ; 730,000/ | 010380 dated | % 30,000/ s no.
. iud, B-88/3,  Phase-l, 05/04/2024 issued i
3 ’ Mawnurl, NEW Delhf -110064 by AXIS bank l i
j ] G iE 1 i TSho.:
R : - : 0,000 Mo
e P a' 5,34‘ T 30,000/- 096432 dated | X3 /- *.
17 i PlCha & CDmD HV: . szg/zgza |55ued :
Phase- Maya pun, . New |
‘ : by HOFC bank ,'
Delht-ilﬂosd "1




10

g
e W9
GOVERNMENT OF N.C.T. OF DELHI
OFFICE OF THE TEHSILDAR (VASANT VIHAR)
7" FLOOR, PALIKA BHAWAN, R K PURAM, NEW DELHI
CAND . Tt Las7/ U oy 157 . 3
T( / /? Dated:- W 2025

The SDM, Headquarter
Jam Nagar House 12/1
Shahjahan Road New Delhi-110001.

Subject:-Action taken record on illegal borewell and recovery of EDC on list provided by Delhi Pollution
Control Commission (DPCC).

Ref:- Pritpal Sharma Vs GNCTD case n0.639/2022 before Hon’ble NGT.

Sir,

With reference to your office letter no.1/DC/ND/2024/618-23 dated 08.05.2025 vide which ATR
on the following points has been sought:- 5

In this connection the following action has been taken by this office as per detail given below-:

S.No. Description
No. of Illegal borewel| sealed

Remarks/ATR

Already sealed 4.

No. of lllegal borewel|| sealed
yet to be sealed as per list
provided by/ DJB.

Am_ountofrecovery in each 1.NBCC Tower Bhikaji Cama Place New Delhi for

cases on EDC list provided by Rs.1,00,000/- vide bank draft 508866 dated 22.02.2025
DPcCC. of ICICI Bank.

2.MTNL Building Bhikaji Cama Place New Delhi for

Rs.1,00,000/- as Per letter dateq 20.02.2025 of
‘Management.

3.Auguestkranti Bhawan Bhikaji Cama Place for
Rs.1,00,000/- throught yTR No.iCI1212360008094

dated 24.08.2021 ip DPCC sg; Bank A/c
N0.40071442347.

E Scanned with OKEN Scan;
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4,GAIL India Limited Bhikaji Cama Place for

Rs.1,46,410/-(with interest) through DD 355084 dated
17.03.2025 of ICICI Bank.
B Action taken on non recovery | NA
in each case of EDC list
provided by DPCC

This issue with the prior approval of SDM, Vasant Vihar.

%

Executive istraté/Tehsildar
Vasant Vihar New Delhi.

(¥ Scanned with OKEN Scanne
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OFFICE OF THE SUB-DIVISIONAL
MAGISTRATE (DELHI
EMPLOYMENT EXCHANGE BUILDING, KIRBY PLACE, 1()ELHI ciﬁlkvm.ll’loo 10

A
. F. No. SDM/DC/Recovery/Borewell/82/2024-2025/2379-572 Dated: 24-o4
2 P LY~oly

ORDER

Whereas, a list of 397 illegal borewell i ified i
' < »well identified in this sub-divisi ist ¢
SR € is sub-division (list enclosed)

: And.whereas, vide O.A No. 639/222 in the matter of Pritpal Sharma Vs. GNCT of
Delhi Ors. is pending in the Hon'ble NGT.

Therefore, In compliance of the NGT directions, various court orders and legal
guidelincs, a team is hereby constituted comprising Officers/ officials of Sh. Manoj
Kumar, Tehsildar(Delhi Cantt), Sh. Subodh Kumar, Patwari(Delhi Cantt) and J.E (Delhi
Jal Board) to conduct a field inspection of all borewells located in Dwarka Sector-8, Delhi.

Accordingly, the following directions are hereby issued:

1. The inspection shall identify all operational, non-operational,
borewells.

2. Any borewell found open, unsealed, or in violation of prescribed norms

immediately sealed under intimation to this office.
3. The field inspection team is directed to submit a detailed report of findings along

with photographic evidence of the sealed borewells within 15 working days of the

and unsealed

shall be

inspection.
4. Coordination with the loca
ensured for smooth execution of the task.

1 police and residents’ welfare associations may be

This order is issued with the ap
complied with strictly.

SHIV SINGH MEENA, DANICS)
SDM (DELHI CANTT)

Copy to:-
1. Sh. Manoj Kumar, Tehsildar

Cantt.
2. Sh.Subodh
Cantt.
3. J.E, Delhi Jal Board, Dwarka, Delhi.
Copy for information:-

1. PA to District Magistrate,

(Delhi Cantt), Employment Exchange,

Kumar, Patwari, (Delhi Cantt), Employmen

New Delhi District. -

Building, Kriby Place, Delhi

t Exchange, Building, Kriby Place, Delhi
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